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(Open Ceurt.) 

CENTRAL ADMINISTRATIVE TRIBOtTAL 

ALLAHABAD BENCH, ALLAHABAD. 

>.llah&bad this the O'th d!.Y •f Febru.ry. 2004. 

origirull Applicati•n N•. 601 •f 2003. 

Hon'ble Mr. Justice S.R. Singh, Vice-Chairman. 
Hon'ble Mr. D.R. Tiwari, Member- A. 

vin•d Kumar Ya lav S/• Sri Gulab Yadav 

R/• Tesu par, Pest o££ice- Mehammadpur, Hasanpur 
(Sur• jpur), :lis tt. !"la u • 

••••••••••• Applicant 

ceunsel f~r the applic•nt :-

VERSUS -------

Sri s . K. chaubey 
Sri ]\. N. Singh 

1. Unien • f India threugh the Secretary, 

Ml • Defence, Gevt. •f Indi•, New Delhi. 

2 . seni•r General Manager, 

Ordna nce Factery, Kalpi Read , Kanpur- 20800' 

3. J oint Gene ral Manager Administration, 

Ordnance Fa ctory, Kalpi Read , Ka npur-208009 • 

•••••••••• ~espendents 

Ceunsel fer the resee ndents :- Sri V.V. Mishra 

0 R D E R - - - - -
By H&n'ble Mr. Justice S.R. Singh, v.c. 

-· -

By l etter dated 14.05. 2002 t he applicant was 

offered an appeintment as Machinist Previsienally subject 

te producti•n of tw• character certificate s £rem the 

serving Gazetted officers at the Ordnance Factery, Kanpur 

•n a starting pay ef Rs . 2650/ - per menth in the scale •f 

Rs . 2650-65-3300-70-4000 + ad~issible all9Wances. Terms and 

conditions of service are enumerated in the •PP•intment 

letter da ted 14.05.2002. By impugned erder dated Ol.06.2002 

, the appeintment has been cancelled \.'1ithout assigning any 

rease n. Despite step ~rder ceunter •ff idavit has n• t been 

filed. we. therefe re. proceed to dispose •f the o.~ a t the 
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admissien stage itself. 

2. An effer ef appointment vide letter dated 14.05.2002 

appears te have been issued after the applicant had been 

selected pursuant te the interview held en OJ.12.2001. 

In para 4 .1 ef the O .A it has been ascerted that the 

applicant appeared in the examinatien and faced the 

interview held fer the purpese ef selectien fer appeintment 

te the pest in question. It is submitted by the ceunsel 

that ne illegality or irregularities were cemmitted in the 

precess ef examination and the applicant was not given 

•ppertunity ef shewing cause. 

3. We find substance in the submissi•n made by the 

learned ceunsel f•r the applicant. The impugned erder 

having been pilSSed without assigning any reasen and without 

affording any oppertunity of shewing cause t• the applicant 

cannot be sustained. Accordingly the O.A succeeds and is 

allewed. The impugned erder dated 01.06.2002 cancelling the 

appointment ef the applicant is quashed. The applicant 

shall be entitled fer consequential benefits. The respendents 

are hewever. given liberty te t a ke apprepriate acti•n in 

accerdance with law. No cests. 

Member- A. Vice.chairman. 

/Anand/ 


